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O R D E R 

20.09.2019   This application has been preferred by the ‘Promoter’ against 

the order dated 4th September, 2019 so far as it relates to appointment of one 

Mr. Mohan Lal Jain as ‘Interim Resolution Professional’.  There are various 

allegations made with regard to appointment of  ‘Mr. Mohan Lal Jain’ as ‘Interim 

Resolution Professional.  However, as ‘Mr. Mohan Lal Jain’ is not a party-

respondent in this appeal, we are not inclined to pass any order against the said 

‘Mr. Mohan Lal Jain’.   

 The appeal is dismissed.  No costs. 
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